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List on 21/8/01 for ord. tieanwhjjq 

I .*,Oob Roy, Sr.C.G.5.C. for the responcjants, 

rm.equests to obtained fl'3CeBsery inetructiona. 

Member 	 Vica.m.Chajrman 

Li8t an 24/9/01 to enable the rssponcg.nts 
to Obtain fl$Cassary instr'uctions, 
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kr 
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By order. 
mb 

24.9.01 	Uat on 11/10/01 to enable Mr. B.1Iath.. 
ek, learned Addi. C.C.S.C *  to obtain necessary 

instructions. Carlieri time was granted to Mr. 

A.0.b Roy, learned Sr. C.G.S.C. Sn to obtain 

necessary instructions. 

Iust on 11/10/01 for order. 

Member 	 ViceChairmar, 

   

mb 



R.A. 5/2991 	
: 
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A 'JiLtA 	 -t711.i0.01 	This is the third round of 

• 	 4rc 	 litigation. In O.A.168/98 direction 

WaS issued on the 'respondents to 

• 	dispose of the representation. From 

QL(- 	 the materials, available it trans- 

, 
	pired that a representation along- 

with enclosures 'dated 13.5.2000 

- 	 received from the applicant by 
Aj- o % , 	

• 	 L- 	!P-1 the Ministry of Law. Justice & 

Company Affairs Was sent to the 

. 	j4in 	 chairman, CBDT. Department of 

:ReVU for appropriate necessary 

action. It seems that .  the applicant 

is yet - -to be rnade aware as to what 

order was passed On the sauce .xpre- 
- 	' 	 • 

- 	 - 	 ' 	 sentation. If ansi order passed 
A 	 I 

necessarily the same order be 
- 	 . 	 • 	 ' 

- 	 . communicated to the applicant.  Be 

• L•1'. 	 as Itmay. instead of lingerinç 

• 	 •' . 	•• 	 ' 	

' 	 the mtere di'ét 'th&Cháithñan, 
?'k 	A ,pJJA" i 	 •. 	 ,L 

• 	 . 	Central 'Board - of Direct 'Txes, 
pepartmnt :' Revenue'to disdse 

p.tA 	J'.Jb fy/) c-W 	 ". 	of the représentati'on sentby. an 

Dipajyoti Paul. which was forwarded 
I7_ 	 by'tkk Section Of ficer.Mizustr of 

aw 
$ 	 ttawd Justice & Company Affairs 

r 	1 /r, .i'1''& -, 	 • 	 vide F.No.A-60011/21 97Admn.(LA) 

dated 29.6.2000 If such represen- 
-- 	iii!4-  

tation is aL.o.disposed of, the 
• 	 ••-.'i 	 .. 	 - 	. 

• . 	 .• 	 L. cr 
said authority is orde red to c ommu- 

- 

	

	
nicate. the rsultof 'the same. to 

'.the applicant in his address. 

r-,ç 	 • - 	It will be open to the applicant 11 ~

- 	 - rni± 	 to come before the Tribunal, if he fAn

• • 	.:- • 	•'i .•J 	•'-r.. 	- 	 .ls still aggrieved by the oer 

: - 1 ,  llftni 	 passed 1by th ) CBDT. 

11.10.01 :- 	 , "• {: 	 J. U ' 	The application thus stands 
- ' 	

- 	 disposed of. Thee shall, however, 
Copy of this order may be 	- 

communicated to the Chairman. 	
be no order as to costs. 

Central Board of Direct .  Taxes, 
Revenue. NeW'De1h,, 

immediately.  
- .. 	 Member 	 Vice -Chairman 
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